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S.Suryanaraysna Raju .= Applicant.

Vs

1. The Dy. Cemptreller sné
Auditer General ef Inéia

and Appellate Autheritv,
New D' lhi .

The Acceuntant General

(Auéit) IT Office of the

Acceuntant General (Audit-II),

A.F, Hyéerahas, «+ Recpenfents.

Ceunsel fer the applicant

-

Mr.M.N.Narasimha Reddy

Ceunsel for the resgspondents Mr.G.Farameshwars Rsze,SC for AG.

CORAM: ~

THE HON'BLE SHRI R. RANGARAJAN : MEMBEXR(ADMN,)

THE HOW'BLE SHRI

F.S.JA] PARAMESHWAR : MEMBER (JUDL.)
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ORAL CRTER (PER HOMN. SHRI R.S.JAI FARAMESHWAR : MEMBER (JUDL.))

Neme feor the ggmlicant. Hesrd Mrs.Sakthi fer
Mr,G.Parameshwarg Rae, learned ceunsel fer the respendents
2. _ The aeplicant herein while werkine as Senior Auvdit
Cfficer in the effice af the 2nd respendent Was feurd invelved
Ny
in Crime Ne.115/96 ef Sanjeeva Reddy Felice Statien. The said
crime was Registered under Segtiea 304 (BE) ef the I.F.C. reas

e
with Sectien 4 sfﬁDawry Trehisitien Act. e was arrested en

. 32=4-%5, On aéceunt of nergenay ef investigatiem and £%r his

-rrest the autherities by erder Ne.AC{aU)II/Ce-erén.Cell/DC-I/
E-143 dated 06-03-97 (Anpnsxure-I Page-7 te the OA) placed him

under suspensien. Against the said erder ef suspensien the

asplicant sgbmitted an apgpeal te the Dewputy Cemptreller & Auditer
General of Inéia. The asppellate zutherity by His sreceegines
dated 29-05-%7 (Page-2 te the OA) censidered the aewnal apé
reject the same. Thus, the srder qf guspensisn was gontinued,

At the time when the appellate auth@rify censidered the aseeal

it was kreusht te his notime‘thaf the fetective dewartment hss

suhmitted 5 chareasheet zeaipnst the applicant BRAXAXXREX X O KRXX

Ceurt ef
wefere the/Vth Metrepelitsn Magistrate,

3. The asplicant rss filed this OA te erder fer
reinststement ag Senior Audit Offigeer in the effice ef the
2NE r-ﬂmﬁnaent,@eclarlne his susepensien passed By the 2m

respensent by srfer dated 6-3=-27 ané as cenfirmmé bv the lat

reswendent oy his erder dated 20.05-87 a5 npull ané vela.

4, " The resyemdents have filed reply statire that since

the matter is wending trial kefere the Vth Metresslitan

Mapeistrate, Hyderakszd, it is net wreper fer them ta reveke

the erder f suspepsienm.
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5. The geplicant hasAplaceé undéer susgensien

unéer Sectien 10(1) (k) ef the CCS (CCA) Rules. The sussensien|

unrger thies Rule came u» fer censiderstian hefere the Hon'ble
Supreme Ceurt in. the case ef UCIL Vs. Udasywarayan regorted im
1268 SCC (L&S) 1412 apé the Hep'hle Supreme Court held that
investisstien indludes trial in the criminal sreceeeéines.

6. | Ir that view of the matter we cannst dérect the
ressendents te reveke the suseerceisn, It is f;r the applicant!
te cubmit g representstion te the cencerned gutherities feor
rgve%ati@n ef the suseansien in cgce of ny chanee in the
ciroumetances. If such s repregsentatison is raceived the
ressondents autherities may censider the same in accardsnce
with tﬁe instructiens issued oy the DeP§T.

- obserundive
7. With the abeve dixeetisn the CA is dispesed ef.

Ne eréder as te cests.

(R. RANGARAJAN)

Dated : The 23ré_February, 1268. Pt
FaAL

spr

MEMBER (ADMN. ) \
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